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HOIISlng problem In Metropolitan CJtiH 

1176. SHRI CHANDRAHT Y ADAV: 
Will the Minister of WORKS AND 
HOUSlNO be pleased to stl}_te; 

(a) whether in view of acute shortage 
o_t housing and accommodation for the 
common people, Government employees, 
employres of public sector and other 
organisations in Metropolis of the country, 
any long-term or short-term schemes have 
been made at the National level to over-
come this problem; 

(b} the percentage of the people who 
have applied for accommodation but have 
not yet been provided; 

( c) whether it is a fact that a large 
number of people have been waiting for 
more than 10 years and have not been 
given any accommodation; and 

(d) the steps that are being 1aken to 
provide accommodation to those who have 
been on the waiting list for more than five 
years? 

TllE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir. The 6th Plan 
envisages a total investment (for bot~ 
rural and urban units) of about Rs. 600 
crores t.o overcome the shortage of houses. 
Loans from LIC/GIC are also available to 
the States for their housing schemes. 

(b) Total <lemancl for the general pool 
accommodation at various places as on 
31-12-1981 was 2,20,586. As against this, 
the availability of accommodation on the 
date was 63,513. 

(c) Yes, Sir. 

( d) Government have already launched 
a Crash Programme of construction of 
quarters and on completion of the program-
me the waiting period of the employees for 
the ger ~ral pool accommodation will 't;e 
reduce" to some eXteot. 

mep1 omrpat1o11 o1 o.o.A. 

1177. SHIU DAULAT KAM 
SARAN: 

DR. A. U. AZAMI: 

Will the Minister of WORKS 
HOUSfNG be pleased to state: 

AND 

(a) the area of D.D.A's land under illc· 
gal occupation during tho years 1979,. 
1980, 1981 and 1982 (till date) stating the: 
area involved; 

(b) when the D.D.A. authorities came-
to know about the illegal occupa.tion of 
its land and what action was taken to 
get illegal. occupation and how much land 
'has since been got vacated by the D.D.A.; 

( c) the details, of the existing machi-
nery to ensure that there is no illegal oc-
cupation of D.D.A.'s land in the capital; 
and 

(d) with the experience gained, whether 
Government have reviewed the working 
of the machinery responsible to prevent 
· illegal occupation of public Ja.nd, and if 
so, details thereof? 

THE MINISTER OF PARLIAMEN· 
TARY A.FFAIRS AND' WORKS AND 
HOUSJNG (SHRI BHTSHMA NARAIN 
SJNOH): (a) The DOA has reported 
thut an area of 6.293 acres of land un-
der its management is under illegal oc-
cupation. Year~wise break up is not 
available. 

(b) The DOA has reported as follows:-

(i) In res_{Ject of unauthorised oon-
struction.s action is taken u!s 30 (i) of 
the DDA Act, 1957. After completing 
the proceedings demolijion orders are pas~ ' 
sed and the unauthorised constructions are 
demolished. 

(ii) In respect of <1ncro.achment on 
laOd under DDA. fresh encroachment• 
are removed as and when they are de-
tected. 

(iii) Watch and ward staff' had been 
posted to have a proper vigil. 

(iv) Unauthorised e.ncroachers are 
being prosecuted. 80 cases, ha\lC afready \ 
been referred to the Court. 
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<•) The land Protection Cell has re-
moved 11,266 encroachmen~/unautho· 
rised construction9 during the year 1980-
81. The acreage of the area cleared is 
not readily available. 

( c) The land under tho charge of the 
DDA ha, been divided into S 7.ones b.ead· 
ed by S Zonal Officers with field staff for 
daily patrollios to prevent fresh encroach-
ment~. 

( ii) Vacant pocket, of un-utilised 
la• have been protected by DOA 
against squatting by proiding fencing. 

( d) lt has been decided by the Govern-
ment to bring forward legislation to amend 
the relevant Act!!, to deal more effect~-
vel y with the problem of encroachments/ 
unauthorised constructions in Delhi. 

Steep fall i:n · Priee of Cott.on 

1178. SHRI T. R. 
Will the Minister of 
be plea~d to etat~: 

SHAM ANNA 
AGRICULTIJRE 

(a ) whether there lj a steep fall in 
prices of cotton particularly in Karnataka 
as reported in the Deccan Herald dated 
16 September, 1982, in as much as, from 
the usual rates of R9. 5001- to Rs. 12001-
it has fa llen to Rs. 300/-to Rs. 900/-
pcr quintal; 

) if so. the reasons for the fall in 
price, of cotton; and 

( c) the 5te.p, to be taken by Govern-
ment to regulate steep fall in the interest 
of the 8rowers7 

THE MINIS"I'ER OF STATE IN THE 
MINISTRIES OP AGRICULTIJRE AND 
RURAL DEVELOPMENIT (SHRI R. V. 
SWAMl NAmAN): (a) Prices of cotton 
in Karnataka have shown a decline in 
line with the general trend of cotton pri-
ces in tbe country. 

(h) The, main reasons for the fall in 
price!!! of cotton are, textile strike in Bom-
bay from 18th January, 1982. lack: of 
,adequate demand from mills dlle to .finan-
2353 ~s 

cial stringency, increase in production dur· 
ing the 1981-82 season. 8tart of cotton 
harvesting season in a number of States, 
power shortage in South and abnormal in-
crease in cotton prices in 1980-81 Cotton 
Season. 

(c) The Government is already aware 
of the situation and the measures taken 
by it would prevent a steep fall in pri-
ces and protect the interests of the 
growen. These measures include increa-
se in minimum 5upport price of raw-cot-
ton (kapas) o f basic variety from Rs. 304 
per qtl. dunng 1980-81 Cotton Season 
to R,. 380 per qtl. during the 1982-83 
season, increased export, and appointment 
of the tripartite committee to consider the 
various issues regarding the conlinuing tex-
tile strike in Bombay. 

Irrigation Projed~ from Kerala Pending 
clearan::c 

1179. SHRI V. S. VIJAYARAGHA· 
VAN : WilJ the Minister of IRRlGA· 
TION be pleased to state: 

(a ) the names of major and medium 
irrigation projects in Kerala awaiting Cen-
tral clearance; 

(b) how long these have been pending 
clearance; and 

( c) the time likely to be taken to clear 
these projects? 

THE MINISTER OF IRRIGATION 
(SHRI KEDAR PANDEY): (a) to (c). 
A statement giving the name, ot major 
and medium irrigation schemes of Kerala 
received in Central Water Commission for 
technical scrutiny and obtaining approval 
of the PJanning Commission iadicating 
therein their date of receipt in the C,m-
missioo and present stage of examination 
is enclosed. 

The schemes can be processed further 
!or cJearance after the clarifications repli-
es to the comments of the Central Water 
Commission are received from the State 
Government and ~ubject to techno-ecooo-
.tnic feasibility and cost effectivenes, being 
e9tabli~ed. The pending schemes in the 
Cauvery basin can be cleared only after 
the Cauvery water dispute, is settled. 




